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SHRIMATT SMRITI ZUBIN IRANI: Sir, the medium of instruction falls within
the realm of the State Government, given that Education is a part of the Concurrent
List.

['would also like to highlight to the hon. Member that in so far as the answer given
in the written reply 1s concerned it 1s 1n itself complete. The scholarships are mainly
targeted at individual students and not at institutions because it 1s the student's desire

to study, that the Government tries to support through financial aid.

In so far as we are trying to support more Urdu medium schools is concerned,
the Government of India under Sarva Shiksha Abhiyan and Rashtriya Madhyamik
Shiksha Abhiyan supports States to open schools within the norms given. If a State
Government so desires to open an Urdu medium school, then, the Government of

India supports as long as the proposal 1s within the norm prescribed.
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Relaxation from R&R clause in acquisition of land

*64. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of ROAD
TRANSPORT AND HIGHWAY'S be pleased to state:

{a) whether it is a fact that the Ministry has sought exemption from Rehabilitation
and Resettlement (R&R) clause of the Land Acquisition Act, on the ground that road

Tranliteration in Urdu Script.
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projects are linear and do not involve large scale displacement of people, if so, the
details thereof,

{(b) the number of road projects that are being affected by this clause, State-

wise; and
{c) the Government's response thereto?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JATRAM GADKARI): (a) to (¢) A Statement 1s laid on the Table of the House.

Statement

{(a) to (¢) At the time of Inter-Ministerial consultation before notification of the
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (RFCTLARR) Act, 2013, the Ministry of Road Transport and Highways,
sought exemption from the applicability of the provisions of the said Act in cases of
acquisition of land under the National Highways (NH) Act, 1956 for the National
Highway (NI) projects on the ground that such projects are linear and do not involve
large scale displacement of people. Since, construction and development of NH
projects are continuous process, on promulgation of RFCTLARR Act, 2013, read with
the RFECTLARR {Amendment) Ordinance, 2014, all the National Highway projects
implemented during the currency of enforcement of these legislations are governed
by provisions under them.
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